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[Shri Raj Bahadur]
[Placed in Library, See No,
LT-2918/61.]

(iv) (a) Annual Report of the
Hindustan Cables Limited,
Burdwan for the year 1959-60
along with the Audited Ac-
counts and comments of the
Comptroller and Auditor-
General thereon, under sub-
section (1) of section 639 of
the Companies Act, 1956;

(b) Review by the Government
of the working of the above
Company;

[Placed in Library, See No,
LT-2919/61.]

(v) Government Resolution No.
15(1)Met/60 dated the 22nd
April, 1961 under sub-section
(2) of section 16 of the Tarif?
Commission Act, 1951 revising
‘Government’s decision con-
tained in paragraph 2(6) of
Resolution No. 15(15)Met/58,
dated the 5th December,
1959 relating to the fair price
payable to the Metal Corpo-
ration of India.

[Placed in Library, See No.
L.T-2920/61.]

CenTRAL BorLErs Boarp  (NomINA-
TION OF MEMBERS) RULEsS

The Minister of Werks, Housing and
Supply (Dr. B. Gopala Reddi): I
beg to lay on the Table, a copy of
the Central Boilers Board (Nomina-
tion of Members) Rules, 1961, pub-
lished in Notification No. GSR 490
dated the 8th April, 1961, under sub-
section (2) of section 28A of the Indian
Boilers Act, 1923, [Placed in Library
See No. LT-2921/61].
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STATEMENT REGARDING SAFeTY EDU-

CATION AND PROPAGANDA IN MiINES

The Deputy Minister of Labour
(Shri Abid All): On Behalf of Shri
L. N. Mishra, I beg to lay on the Table
a statement regarding Safety Educa-
tion and Propaganda in Mines.
[Placed in Library, See No, LT-2922/
61

12-35 hrs.

INDIAN RAILWAYS (AMENDMENT)
BILL*

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): On behalf
of Shri Jagjivan Ram, I beg to move
for leave to introduce a Bill further
tc amend the Indian Railways Act,
1890.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Indian Railways Act, 1890.”.

The motion was adopted.

Shri S. V. Ramaswamy: I introducet}
the Bill,

12.36 hrs.

DELHI (URBAN AREAS) TENANTS
RELIEF BILL—contd.

Mr. Speaker: The House will now
proceed with the further clause-by-
clause consideration of the Bill to
provide relief to the tenants of land
in the urban areas of the Union Terri-
tory of Delhi,

The time allotted for this Bill was
3 hours. The time already taken is
3 hours, How long more is it likely
to take?

The Minister in the Ministry of
Home Affairs (Shri Datar): It will
not take more than two or three
minutes.

*Published in the Gazette of India Extraordinary Part II Section 2, dated

2nd April, 1961.

tIntroduced with the recommendation of the President.
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Bhri Braj} Raj Singh (Firozabad):
What? Two or three minutes?

Shri Datar; So far as this matter is
concerned, yesterday I had moved an
amendment, My hon. friend Shri
Tyagi said that that was not clear
enough. ‘Therefore, I have given
notice of a very clear amendment in
this respect to leave no scope for
doubt. My amendmenis are as
follows:

1 beg to move:
Page 3, line 14—

after the words “is instituted”
insert “during the period when he
is under disability or”. (10)

Page 3, line 15—
omit “a person”, (11)

So, these amendments cover the
whole thing

Bhri Tyagi (Dehra Dun): I thank
my hon. friend. I am grateful to him
for these amendments,

Bhri Datar. At page 3, line 15, the
word ‘person’ is to be omitted, be-
cause it is not necessary there.

Shri Braj Raj Singh: Are these
amendments which are being moved
just now, or have they been circulat-
ed?

Shri Tyagl: 1 withdraw my amend-
ment in the light of the amendments
now moved by the hon, Minister,

Shri Datar. These are only by way
of clarification.

Shri Braj Raj Singh: It is not a
case of clarification, but it is a sub-
stantial amendment which has now
been moved by the hon. Minister,

Shri Datar: I had moved an amend-
ment yesterday, Shri Tyagi thought
that that was not clear enough, That
is the reason why 1 have now moved
a substitute clarificatory amendment.
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Shri A. P, Jain (Saharanpur); It is
a good amendment, and it must come
i,

Shri Braj Raj Singh: May I be
provided with & copy of the amend-
ments, because they have not been
circulated?

Shri Tyagi: It was only when I
raised the objection and said that I
wanted to move an amendment to the
amendment that the Chairman ad-
journed the House yesterday. Now,
after the change of these words, I do
not feel that there is any need to move
my amendment, The Government
amendment is more than enough, and
I am fully satisfied. Therefore, you
may proceed with the voting

Mr. Speaker. 1 shall place the
amendments before the House, The
hon. Member will have an opportu-
nity to speak on them, Amendments
moved:

Page 3, line 14—

after the words “is  instituted”
insert “during the period when he i
under disability or"”. (10)

Page 3 line 15—

omit “a person”, (11)

These are the two amendments
which the hon. Minister has moved,
evidently in pursuance of what 8Shri
Tyagi tried to move by way of wn
amendment to the amendment.

Shri Braj Raj Singh: I only want
to look into the amendment. My
conly point was this, 1 felt perhaps
that the amendment which the hon.
Minister is now moving might mean
that the disabled person, even dur-
ing the pendency of disability, will
be entitled to construct a shed, a
business-house and so on, Is that the
intention?

Shri Datar: Yes, that was the in-
tention,
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Shri Braj Raj Singh: If that is the
inteition, then it goes against the
spirit of this provision.

Shri Datar: It does not go against
the spirit. In fact, a longer period is
allowed, namely ‘either during dis-
ability’ or ‘within two years there-
after’. For, the underlying idea is
that when he is under conditions of
disability, he might or might not be
in a position to carry out these works.
Now, what has been done is this. In
answer to Shri Tyagi's desire, which
is quite correct, it has been provided
that either during the disability or
within two years thereafter, he can
do so. A

Dr. M. S. Aney (Nagpur): May 1
suggest that the hon. Minister may
read out the clause ag proposed to be
amended? s

Shri Datar: Yes,

Mr. Speaker: He can file a suit both
during the disability and after the
disability,

Shri Datar: Yes.

Shri Braj Raj Singh: What is the
relief being given to the tenant? My
point is that this Bill was going to
give certain reliefs to the tenant, If
that is accepted, this proposed amend-
ment will mean that the ‘disabled’
person can eject the tenant.

Shri Datar: The hon, Member is
not correct because circumstances
have been pointed out where it would
be open to a landholder to resume
possession also. That has also been
included,

Shri A. P. Jain: I think the proposal
made by Shri Tyagi is a very sound
proposal, because this ig not the only
law where this provision is being
made, but there are a large number
of lawg where certain persons under
disability, although they are not
deprived of seeking remedy during
the period of disability, are given an
additional right, that is, when they
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are freed from disability, they can
exercise that right within a certain
period, This is because a minor
may not be in a position to exercise
the right during minority. So the
Limitation Act and certain other Acts
give him the additional right of exer-
cising that right within a certain
period of attaining majority. But that
does not mean that during his minor-
ity, he or she ig deprived of that
right,

Therefore, the amendment is in
itself an enabling amendment. It is
very sound and jg in consonance with
the corresponding provision in a large
number of lawg that have been passed
by this House and by other legisla-
tures,

Shri Braj Raj Singh: It is in contra-
vention of the spirit of this Bill.

Some Hon Members: No, no.

Shri Braj Raj Singh: This Bill says
that it is going to confer certain
reliefs on the tenants in the urban
territory of Declhi. This particular
amendment will go against the tenant
who wil] be in possession of the land-
holding, That is my point.

Mr, Speaker: It is a question of
balance of convenience between a
minor on the one side and the tenant
on the other. Hon, Members must
make up their mind on this, If they
say that the tenant ought not to be
evicted, notwithstanding the fact
that the minor himself requires the
house, that is one thing. It is for
them to decide. As the Bill stands,
it appears—I am not certain—that the
interpretation may be that his right
to file a suit to evict a tenant becomes
exercisable only after he attains
majority. He must do so within a
couple of years of attaining majority.
That is the kind of interpretation that
may be given to the existing clause.

Shri Datar: That was given yester-
day.
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Mr, Speaker: Shri Braj Raj Singh's
view is that the minor ought not to
exercise the right of ejecting the
tenant so long as he is a minor. No
doubt, he is in favour of the tenant.
That is one view, The question is
whether a minor ought to be prevent-
ed from exercising that right during
minority. Are we trying to put a
disability on him in the process of
trying to help the tenant? The choice
ig between a tenant and a minor who
is the landlord. It is for the House to
decide, I will put the amendments
to the vote of the House.

Shri Braj Raj Singh: May I make
a submission? The spirit of this
Bill which we are going to enact was
to award certain reliefs to the tenants
who are situateq in the urban areas
of Dethi, While moving for consi-
deration of the Bill, the Minister said
that these tenants who are in the
urban territory of Delhi are in a

special category by themselves,
because the area; shall be coming
under jurisdiction of the Central

Government and so on, My point is
this: after this Bill is passed into law,
it a disabled person decide; that he
will construct a bhusiness premises as
mentioned in this sub-clause, he will
be entitled to eject the tenant. This
Bill is meant for giving reliefs to the
tenant We are not at present con-
cerned with the minor as such, We
are presently concerned with the
relief to be given to the tenant. The
avowed intention of this law is to
give relief to the tenant., But this
will go against that intention,

Shri Tyagi: I had argued this yester-
day. I would repeat it in two words
with your indulgence, Widows are
disabled persons, and their disability
is removed as soon as they remarry.
So if it were to be kept as it is, then
widows during their widowhood could
not take any advantage of the land
left by their husbands, but imme-
diately they remarry they can eject
the tenants. Is that a rewarq for
remarriage?

My submission is that
speaking, originally this

factually
concession
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was sought to be given to the widows
during her widowhood because she
could put up some house, earn some
rental, bring up her children and
could just live. It was a concession
originally meant to be given to the
widow. Only the wordings were
wrong. Therefore, these are being
put right by the Minister.

Shri Warlor (Trichur): We know
what is the relief given to the minor
and widow. But what is the relief
being given to the tenant?

Mr. Speaker: We cannot have both.
That is what they said. . I have
absolutely no say in this matter. 1
am trying to explain to the House
before they vote what exactly they
are voting for., As the Bill stands at
present, there is a further disability
on a disabled person who is a minor
from evicting a tenant. Now that
disability is sought to be removed.
Even when he is a minor, he can do
so. Shri Tyagi says that if a widow
1s the holder and if she remarries,
sui juris she can excrcise that right,
even though originally the intention
was to give this right to her even
during her widowhood. Now it is
asked: why should a minor be put
under a greater disability? So it is
for the House to dccide as  they
choose,

Shri Warior: But it is not the minor
who is determining it but somebody
else.

Mr. Speaker: That is true.

Shri Warior: It may or may net
be in the interest of the minor, He
is not competent to determine.

Mr. Speaker: True., After the
father dies, we leave the minor to
the care of somebody who gives him
food. So far as his food, education
and other things are concerned, they
must determine, But so far as the
property is concerned, nobody should
take care of it—is that the idea?
Much can be sajd on both sides,
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Shri Braj Raj Singh rose—
Mr. Speaker: I am not arguing. I

have no vote,
The question is:
Page 3, line 14—
after the words

Delhi

instituted”,
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wanted to vote for the ‘Ayes’.
terruptions).
Mr. Speaker: So, I must add one to
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(In-

the ‘Ayes’ and substract one from the

‘Noes'.

Some Hon. Members rose—

insert “during the period when one.

he is under disability or” (10)

Page 3, line 15—

omit ‘“a person”, (11),

1 will explain this for the benefit
Originally a minor
was not allowed to file a suit tc evict
a tenant until he attained majority—
within a period of two years after he
had attained majority. By this amend-
ment power is sought to be given to
him even during his disability if he
-s0 chooses tp file the suit.

of the Members.

The question is:
Page 3, line 14-—-

after the words “is instituted” in-
sert ‘‘during the period when he
is under disability or.”

Page 3, line 15—-
omit “a person”.

The House divided.

Shri Dasappa

Division No, 4]

Abdul Latif, Shri
Agadi, Shri
Aney, Dr. M. S,
Aasthana, Shri Lila Dhar
Atchamamba, Dr.
Babunath Singh, Shri
Bajaj, Shri Kamalnaysn
Bakliwal, Shri
Banerji, Shri P. B.
Baneriji, Dr. R.
Barupal, Shri P, L.
Basappa, Snri
Basumatari, Shri.
Bhagai, Shri B.R
Bhakt Darghan, Shri
Bhawani Prasad, Shri
BirbalSingh, Shri
Birendra Bahadur Singhji, Shri
Braham Prakash. Ck,

(10),

working.
‘Ayes’.
Shri Bakliwal (Durg): Sir, I voted
but it has not come ouf.
Mr. Speaker: Did he vcte at &ll?
Shri Bakliwal: Yes, Sir; 1 warted to
vote for the ‘Ayes’.
Mr. Speaker: What about the other
hon. Member? Did he vote?

Mr. Speaker: I will consider one by
Shri Bajaj. Did he vote?

Shri Kamalnayan Bajaj (Wardha):
I pressed the button; hut it is
1 wanted to vcte for

not
the

Shri Hanmanth Rao (Medak): Yes,
Sir. I voted for the ‘Ayes’, but it has

not come.
Y WAt warE (Faeriag
wigfam snfaat) « & § m@@r @

afe ag =mar 780

Shri D. Ering (North East Frontier
Tract): Sir, I pressed the button but

it has not been recorded,

Mr. Speaker: Did ne vote?

(Bangalore): 1 am
very sorry. There is a slight mistake.
1 have pressed the wrong button. 1

Shri D. Ering: Yes, Sir. 1 voted for
the ‘Ayes’.

AYES [12.55 hrs,
Br ajeshwar Prasad, Shri Kistiaya, Shri
Chandak, Shri Laihiri, Shri
Dasappa Shri]] Laxmi Bai, Shrimati
Datar, Shri Mafida Ahmed, Shriraii
Dwivedi, Shri M. L. Majithia, Sardar
Ering, Shri D. Malhotra, Shri Inder J,
Ganga Devi, Shrimati Mandal, Shri J.
Guha, Shri A. C. Maniyangadan, Shrj

Hajarnavis, Shri
Hurvani, Shri Angar
Hathi, Shri

Jain, Shri A. P,
Jangde, Shri
Jinachandran, Shri
Joshi, Shri A. C.
Kamble, Dr.
Karmarkar, Shri
Kusi Ram, Shr V.
Khwajs, Shri Jamal

Manjula Devi, Shrimati
Mehta, Shri B. G.
Mehta, Shri J. R.
Mchts, Shrimati Krish an
Melkote, Dr.

Minimata, Shrimati
Mishra, Shri Bibhuti

Mishra, Shri M. P.
Mishra, Shri R. R.

Mishra, Shri S. N.
Misra, Shri B. D,
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Misrs, Shri R. D,
Mohiuddin, Shri
Morarka, Shri

Nasir, Shri CK.
Hallakoya, Shri
Nuskar, Shri P.S.
Nayar, Dr. Sushila
Nehru, Shri Jawsharlal
Nehru, Shrimati Uma
Oza, Shri

Padam Dev, Shri
Pande, Shri C. D.
Pandey, Shri K. N,
Pnagarkar, Shri

Patel, Sushri Maniben
Patel, Shri P. R.
Patel, Shri Rajeshwar
Prabhakar, Shri Naval
Raghunath Singh, Shrj
Rai, Shrimati Sahodrabai
Raj Bhadur, Shri

Ram Subhag Singh, Dr.

Banerjee, Shri 5. M.
Barua, Shri Hem
Bharucha, Shri Naushir
Braj Raj Singh, Shri
Dharmalingam, Shri

Mr. Speaker: The result of the
Division is: Ayes 121.—Nces—15.

VAISAKHA 12, 1883 (SAKA)

Ramaul, Shri §. N.
Ranbir Singh, Ch.
Rane, Shri

Rangarao, Shri

Rao, Shri Hanmanth
Rao, Shri Jaganatha
Ruo, Shri Thirumala
Ray, Shrimati Renuka
Reddy, Shri Narapa
Reddy, Shri Ramakrishna
Reddy, Shri Rami
Reddy, Shri Viswanatha
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saigal, Sardar A. S.
Samanta, Shri §. C.
Satyanarayana, Shri
Shah, Shrimati Jayaben
Shah, Shri Mansbendrs
Shah, Shri Manubhai
Shankaraiya, Shri

NOES

Gaikwad, Shri B. K.

Ghose, Shri Bimal

Kar, Shri Prabhat

Matin, Qazi

Menon, Shri Narayanankutty

(Urban Areas)
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Sharama, Shri D. C.
Shree Narayan Das, Shri
Siddananjappa, Shri
Singh, Shri D. N.
Singh, Shri H. P.
Singh, Shri K. N.
Sinha, Shri Anirudh
Sinha, Shri K. P.
Sinha, Shri Satya Narayan
Snatak, Shri Nardeo
Sonavane, Shri
Subramanyam, Shri T.
Sultan, Shrimati Maimoona
Tariq, Shri A. M.
Thimmaiah, Shri
Tiwari, Pandit D, N.
Tyegi, Shri

Uike, Shri

Verma, Shri B. B,
Viswanath Prasad, Shri
Wodeyar, Shri

Panigrahi, Shri Chintamoni
Parvathi Krishnan, Shrimat
Rao, Shri T. B. Vittal
Suganchi, Shri

Warior, Shri

Mr. Speaker: The question Is:
“That clause
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3 as amended,

The motion was adopted.

Mr. Speak~r: There were two
amendments moved yesterday by the
Home Minister out of which, I
think, he does not press amendment

No. 8.

Shri Datar: But, 1 press the other
amendment No. 7, Sir.

Mr. Speak-~r: I think tre hon. Min-
ister has the leave of the House to
withdraw amendment Ne. 8.

(The amendment was, by leave,
withdrawn),

Mr. Speaker: The question is:
Page 2, lines 34 and 35—

omit “in the manner or to the
extent customary in the locality
in which the land is situated”. (7)
The motion was edopted.
479 (Ai)LSD—S5.

stand part of ths BilL”
The motion was adopted.

Clause 3, as amended, was added to
the Bill.

Clauss 4 to 9

Mr. Bpeaker: Theré are no amend-
ments to clauses 4 to 8. I will put
them together.

The question is:

“That clauses 4 to B stand part
of the Bill.”
The motion was adopted.

Clauses 4 to 9 were added to the
Bill,
Mr. Speaker: The question is:

“That Clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The motion was adopted.
Clause 1, the Enacting Formula and
the Title were added to the Bill,
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Shri Datar: Sir, T beg {o move:

“That the Bill, as amended, be
passed.”

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

sitgowow fag o wege WERw
TR 3@ & f& FT g § a8 W@
Fr e 7Y A 5 Y 9T ag o
FO AT Y § SUET 4T AG GO |
|1 a1 78 faer wreasml & wor & fag
AT AT @, SAM F glawme W &
fau ag /7 a@m@r o w|@r {1 afwa
sy "R ol aew & @ e @
g AATEF FRAFT FT Jq@q  FH
FT FIFTT THILTT FT ATT 2 E© § AR
gfyFredl 78 ¥ wEafer o s
7g wfgse ¥ @ E i g ag Ipay
IJqH! FF J &Y dqqA FLIFAT |

13 hrs.

feeeft &1 Frd=wr  wfgwrfas
D@ AR afawfys § qd oy
FIEIFTL AYTT G & AFEL & J1F °7
@Y & a1 ST i g & few
e fearsmgr ¥ ) Ot g
¥ qar gaee w&we FEr e
FITAFTL BT WIAT I ¥ F@A g
T @AW T IAT Y T g, OF
waaal § & gw fasr & waaedi &
faars smar 1 w=ar gar fv TER
9 g FT FAET I T FE AR
qqT g F& Foraw e & wfy-
w13 7 ol &Y e #y sfiremfas go-
FMHAT | AT FE A & fw g v
3R Ffgg H Frman o @ & AfE
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FRAFTC F TOTT HIT FTHIZTT 77 AfoF
gfar 3 @ E | AT SEFY Wiy
® §; fF ag W @Y 9§ 9fT &1 fory
FIEAFL AT @I &, THT I97 *
fag, foomg Sfadw & fog, #fw-
fiT F9 & faq g1 Naw F fag Fea-
FT FTITEA FF X TRATE | F
FAar g 5 ag s A I Aifq &
qiak g, foaad amfes sav fooeht
¥ o7 ot deenfesw AR IERM
o W gt g 139 fagaw ¥ @y
saEqT F ML g, Igq fFaEi w)
FrEasl & fedi 7R wfasry &
AR IFFT AT FT A AT
W §, A T AL AIT

qfvaga aat deR qA™E | wWwa-
wat (YT agEY ) THE €

=t yoew feg - w9 Fg 27 Y
¥ Ug I [IAE G AGAT | MR
T QR FTA K 9GT AT , Y JET 9%
gr fF e @Y §IEd FY &
wfeF R FgFFAT Fgraagr far
a1 &, A e g F1 g2 e Wk 9u-
FT qAT AL g1 Afgw | & wwaAw
a1 f& 58 FTA § CHY agaed Y sy,
foad FrasT &t woy @ & fag
o afawre fwww , dfEa ok =fa-
FR A H I, I8 ATGHIA F1 AT
FE & a9, St ¥y N wfyE
T Ha9 H g 99d §, SR FH T
F TU G T afTma ST
# =g f afz 7Y 7etaw ¥ wF W
HR 54 T A= qG A THH AT Y,
qr oag 39 TR F e ¥ wiagEs
faame 7% ®I< afg ag qud fo aaa &
& fast & gran Frea i & feai av @ifq
DWW L A @ ofwmdw
I7d  feal #Y T @ A syFEAT
| Agmmarg s gw ow *1 |
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weg g & Sy oofts Y Nawar
NMAQa g fomd g oA &
Y ol @ R ad @A W
mifew g o ag aafea mifes 7 &Y,
S HAT W FT AU A FTH FEA |
TR gER T g aew g A A
s Fear g fF ag 8w ot #1a-
gy wa, foed g s o qf
groaw

v Iwy § f& feelt &0
T wfgwifas g w|r & | GEy
gE@ AT IR AT fF AR 7
% ¥y fagra sfamfea s =feg,
foa¥  qafas framl 1 S99 o
F1 3f9q gomadt a@rR wa &
far | g faam & it % #E THer
g g el A aga FA 97 |
gHtA & T 3 Mk fEar
T g, 9 fwardy awmaT Mmoo
IART FHEAT T T8 WET A
W aad 13§ dfsw 9 sfuw
wraar A faw qmar & 1 F fadew
FCT AEATZ fF 97 g A FrA
E FT W@, A FEIR ] 419
faare #1583 & ST uFEAIE
v § fg@ 73 qutae ey gfg-
foqr a1dY fagra Y g 7@ v
fagra smra, foqd faraqm & gody
AT a1 Ifea qwrawr  fma A%
AT IaFT W F gA AT & 919
@Y F1 "faFreaT

Shri Datar: Sir, it is true that cer-
tain valuable rights or reliefs had
been given to the tenants; along with
them there are certain obligations
and in the present context, Sir, you
will kindly see that clause 3(2)
states that a tenant may be ejected
from the land held by him by a land-
lord under certain circumstances, It
is only here that a change has been
made, Therefore, along with the
rights or reliefs given to them, there
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Packages (Amendment)
Bill
are certain obligations and these have
only been clarified.

Mr. Speaker: The question is:

“That the Bill as amended, be
passed”,

The motion was adopted.

13.04 hrs,

MARKING OF HEAVY PACKAGES
(AMENDMENT) BILL

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Sir, I beg to
move:

“That the Bill to amend the
Marking of Heavy Packages Act,
1951 be taken into consideration.”

The International] Labour Confer-
ence at its 12th session held at Gene-
va in May-June 1929 adopted a con-
vention . concerning the marking of
weight on heavy packages transport-
ed by vessels by sea or inland water-
ways. This convention was ratified
by India in 1831 and in order to give
effect to the provisions of the con-
vention an Act called the Marking
of Heavy Packages Act, 1951 was
enacted by the Indian Parliament, It
came into force with effect from 1st
November 1851.

13.05 hrs,

[SHRT JAGANATHA Rao in the Chair]

Section 3 of the Act lays down
that every person consigning a heavy
package for transport by sea or in-
land waterway from any place in
India is obliged to mark thereon
plainly, durably and conspicuously
the gross weight on the package, etc.
and section 4 prescribes the penalty
for the contravention of the provi-
gions of section 3 of the Act. Subse-
quently, it has turned out that there
ig no authority provided in this en-
actment for the enforcement o the
provisions of this Act or for the ad-
ministration thereof, It has, there-
fore, been found necessary to do so





